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(1) whathar anstiuctions woed to Nor
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ruary 1972 to mitiate necessary whon unda
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by whan the action 18

THF DFPUTY  MINISTFR IN THT
MINISTRY OF RAH W AYS (SHRT MOHD
SHATT QURISHD (1) Yo Su

M and (c) In puisuance ot the mstrue
tions 1ssucd to the Nowthan Rudwy Admm
nistiiton  disaplinary actton was mtiated

et S amplovees Out of these % emplo
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quity under (te Rulway Servants  (Disa
pime and Appal) Rules 1s m progics

Tiregular Levy of Domimtage Chaiges

1235 SHRI | P y\iDA Wil the
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to the nswes 1o Unstured Question \o
120 gnven in the Rapva Sabhn on 7rh Ay
aust 1972 and
(V) whethar  disaphinmiy - action agiinst
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(¢) whether danuinige charges were also
tusal against 1 Coopertive Souetv hold
g cools pandhing contiace at Ahigah and
(n onquuy the syme wae not found to be

due

(1 1f <o whcrha v actton has been
tihen agammst the st found  responsihlc
el

() 1t not  the rosons thercfor?

THE DEPU LY MINISIIR 1IN THF
MINISITRY O RATEWAYS (SHRT MOHD
SHATI QURESHD) (1) and (b) Not vet
Inc nimcdy - §/Shiee T R D
Shaima  Commeraal Tnspector 2 A D
S1vent Station Master 3PP Sinvastava,
Hd Parcd Clak 4 S € Smaswat Hd
Coaching Cleitk of Tundla and 5 P C
Guptn Sr Clak Commercial ~ Birandh
sllahabad  wcre found rcsponablc for arre
culn oy of demum 1ge charzes at Tundla
Out of these five persons §fShree P TP Sin-
vastva and A D Sasena have retired from
Julw iy saviee wedf 31872 and 141272
respectinddy and hienee the 1ses against them
hne been dlosed  Replies to the mamoian
dumn of charges saived to Shit R D Sharma
ind Shir § C Saraswat are under considera
ton ol the  disaphinary authority Shri
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and fiom 14572 and achon will be taken
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¢y Assstint Commaaal Supenntendent
(YC; Allahibid made enquiries 1nto the
denmrrage chatges bifled by staff agamst
the Goods handling Soctety of Aligarh fn
i June 1972 and the demurrage charges
were Tound to have becn correctly levied
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Autonomons Corporation for the Utilization
of Brahamputia River Water
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M 1f o the main fewwmes thereof?



